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Will the Minister of
pleased to state:

Finance be

(a) whether it is a fact that Gov-
ernment propose to withdraw the
Gold Control Order; and

(b) if so, from What date and in
what manner?

The Minister of State in the Minis-
try of Finance (Shri B. R. Bhagat):
(a) The entire question of Gold Con-
trol is at present under re-examina-
tion with a view to consider whether
the measure needs to be continued,
discontinued or modified in any way.

(b) In view of the reply to (a)
above, this does not arise.
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Seizure of Aircraft and Motor Parts
in Calcuita
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Will the Minister of
pleased to state:

Finance be

(a) whether the Customs Authori-
tics recently raided the premises of
a firm in Calcutta and seized huge
quantities of imported aircraft and
motor parts;

(b) if so, the name of the firm raid-
ed;

(c) the value of the goods seized;

(d) whether it is a fact that the
goods imported by the firm were 'not
declared to the Customs; and

(e) the action taken against the
firm for the violation of import con-
trol and other irregularities connected
therewith?

The Minister of State in the Minis-
try of Finance (Shri B. R, Bhagat):
(a) The Customs authorities fraided
the premises of a firm in Calcutta in
May, 1966, and seized some motor car
parts. No aircraft parts were seized.

(b) M/S MWK International Ltd.
Inc, Calcutta-16.

(c) The value of the goods secized
is Rs. 6,000 approximately.

(d) Some of the seized goods had
not been declared and some other’s
misdeclared, to the Custom autho-
rities.

(e) Four show cause notices have
so far been issued, in connection with





